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Item-3

2.8.2005

MA-1263/2005
MA-223012005
MA-77512005
04-6lt/2003

Pneseot: None for ryplicort.

. Me. Hrvinder Oberoi, coungel for respondents.

Applicurt is not represented dthough the mdter was passed over once. Coungel

for respondeate oa the other hsrd has produced a copy of SY pay bill r,tirich ghourcd thd

on 18.7.2005 a eum of Rs.33,509/- uag paid to Smt. Padurini Devi wife of lde Sb. Kighao

Singh, ryplicmt No.7 md mother gunr of Rs.7,06A- has beeo paid to Smt. Krigbne.wlo

lde Sh. ChinteRm, ryplicmtNo.5. It is submitted thal ag such dl the ryplicantshmu

been paid their dueg md their claim stmds set aside.

MA-1253/2005

Applicmt (reryondents) had filed thig MA for extension of firther tioe of 3

moaths up to 30.9.2005 to implement the order of the Tribund passed ia the OA

Application, e8 srch, has become infnrctuous.

MA-2230120M

thie applicetion ums also filed by the respondents for allowing firther 6 moathg

time up to 30.3.2005, the same has already become irfructuoue.

MA-77512005

ltis ryplicatioa uas dso filed by the respondents for erteneion offirther time up

to 30.6.2005 for implementing the order of the Tribund.
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As such, dl the applications hs\re become infructuoug. The orderoftheTribuod

has been implemented by the respondents. Accordingly, ryplicdions stmds dimissed

hes becom e infnrctuous.
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( s.K.M&fr6rRA ) ( M.A.KITAN )
Vice Chairmat (J)Member (A)
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